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Hon. Members, I have to inform the House
that as per the communication received from the
Ministry of Parliamentary Affairs, the Cabinet
at its meeting held on 24th July, 1998 decided
to recommend that there would be no sittings of
both the Houses on the 13th and 14th August,
1998. Accordingly, the sittings of Rajya Sabha
fixed for Thursday,, the 13th and Friday, the
14th August, 1998 have been cancelled Tt Sft

e |

SHRI JOHN F. FERNANDES (Goa):
Madam, before he makes his statement, I
would like to make a point, madam, you gave
a direction on Friday when we were discussing
the Civil Aviation policy that is, privatisation
of Tata and Signapore Airlines, that the
Minister should come and clarify the matter in
the House. Yesterday, when the hon. Minister
made a suo motu statement, I raised this matter
and the Minister did say that he would come
before the House tomorrow Now today the.
Second Supplementary List of Business states
that the hon. Minister will make a statement
regarding the situation arising out of the loss
of revenue in Indian Airlines. What about the
other statement?
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THE MINISTER OF CIVIL AVIATION
(SHRI ANANTH KUMAR): Madam, as per
your direction, I am making this statement. |
was told by the Rajya Sabha Secretariat that I
would be making a statement on the situation
arising out of the loss of revenue in Indian
Airlines.

Therefore, it is a comprehensive topic, and
on that I am making this statement.

STATEMENT BY MINISTER

Situation Arising out of loss of Revenue in
Indian Airlines.

THE MINISTER OF CIVIL AVIATION
(SHRI ANANTH KUMAR): Madam, the
views and sentiments expressed by the Hon'ble
Members of Parliament during ihe Special
Mention on 31.7.1998 in Rajya Sahba
regarding the situation arising out of loss of
revenue in Indian Airlines have been taken
note of with all the seriousness they deserve.
The  Kelker Committee  which  has
recommended a turn around strategy for Indian
Airiioes is under
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consideration of the Government. In his
budget speech, Finance Minister has already
allotted additional equity of Rs. 125 crores for
strengthening  Indian  Airlines. 1 fully
appreciate the concerns of the Hon'ble
Members that Indian Airlines should remain
the market leader in the domestic aviation
transport sector.

SHRI AMAR SINGH (Uttar Pradesh):
Madam, we had asked about Tata-SIA. But he
has given xilarifications about the Indian
Airlines alone.

THE DEPUTY CHAIRMAN: Let me look
at the Special Mention. The title of the Special
Mention was 'Loss of revenue in Indian
Airlines" ...(Interruptions) Let me see the title.
I don't remember it. It was made a week ago.
The Special Mention was 'Loss of revenue in
Indian Airlines' ...(Interruptions) Let me
explain. That was the basic Special Mention
raised and the Minister has come out with this
statement. There were many other matters
raised while they were making this Special
Mention ...(Interruptions)

SHRI AMAR SINGH: Madam, we have
specific information ...(Interruptions) 1 raised
an issue regarding Tata-SIA ...(Interruptions)

THE DEPUTY CHAIRMAN: I have got
your name ...(Interruptions) Donier is over ...
(Interruptions)

SHRI MD. SALIM (West
Madam the Minister looks innocent...

THE DEPUTY CHAIRMAN: He is
innocent.

SHRI MD. SALIM: But the House was
agitated not on this point.

THE DEPUTY CHAIRMAN: You put
your questions now.

SHRI MD. SALIM: What I say is this. The
House was agitated on this issue not just
during this Session but we have been agitated
for the last seven months. The statement is
short, but we must be allowed to seek long
clarifications so that the Minister will come
out with the truth.

THE DEPLOTCHAIRMAN: I have got
seven names. Let me" go ahead.

SHRI ANANTH KUMAR: I have come
out with the truth only by this statement
...(Interruptions)

Bengal):
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THE DEPUTY CHAIRMAN: We are at
the fag end of the day. Let us go ahead with
the business. Let me allow one-by-one. Shri
Arun Shourie.

SHRI ARUN SHOURIE (Uttar Pradesh):
Madam, I have only one clarification to seek.
The Chairman had directed the Minister that
before this Session, he must complete and
submit a report on the appointment of NRIs to
the Board of the Indian Airlines.,

THE DEPUTY CHAIRMAN: I did not
give any direction.

SHRI ARUN SHORIE: The Chairman did.
The Chairman himself said that it must be
done before this Session ends. I would like to
know whether that report has been completed
and submitted or not. That is the point.

THE DEPUTY CHAIRMAN: What was
the question? I have no idea about it.

SHRI ARUN SHORIE: That was a
specific direction..
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The two issues have been mixed up. Rather
a number of issues have been mixed up. I was
not aware «f it. Mr. Singhal has sent me a note
and Mr. Shourie has sent me a note. I had no
idea about these three foreigners on some board
because that was not raised. Mr. Raraoowalia
and others raised some issues in the House. So,
1 could not react to it. Though the Minister
deals with everything, but at the moment, he is
present in the House in response to the
directions which I gave in regard to Mr.
Ramoowalia's Special Mention. I am sure Mr.
Minister has noted what you have said. The
directions of the hon. Chairman must also be
before him. I don't know whether he can answer
immediately.
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SHRI ANANTH KUMAR: Madam, it was
in response to a Starred Question by Dr.
Gopalrao Patil on that day and by the end of the
discussion on that Question, the Chair had
directed that a departmental inquiry be held in
the matter of appointment of these three NRIs
on the Joint Board of Indian Airlines and Air
India. That fact-finding inquiry has been
conducted and the report has been submitted to
the Chairman on 30th July.

THE DEPUTY CHAIRMAN: Which
Chairman?

SHRI ANANTH KUMAR: The Chairman
of the House.
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SHRI M. VENKAIAH NAIDU
(Karnataka): If you have already submitted it,
why don't you share it with the House?

THE DEPUTY CHAIRMAN: The reports
are not submitted to the Chairman. The reports
are submitted to the House. It is a property of
the House. If you like, you can read it. Is it
there with you now? Just a minute.
interruptions)

I have been informed about the facts now.
The Minister submitted the report, which the
hon. Chairman had asked for, on Saturday,
when the House was not sitting. But I don't
know whether the hon. Chairma'n has aksed
for the report personally. I doubt it. He must
have asked for it for the House. Anyway,
finally it will come to the House.

2 FogA0IIT : g3 FE oSl BT B P
BTG B WIGRIT BT SE §Y S8 el o foh
A TH 8 F sl A9 I RUIC 89 Bl &
R | ....(=aem)

YUY = T S 3 B B AT 3

#t ogA0 gt : H S T ) fen @
B & TSGR & AT H8T T o, TRAT
TEq 7 oY ars < oft w1 sxifery < oft
TG Bl d2] Bl STHBR] 1 AT | I8 HH
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THE DEPUTY CHAIRMAN: Chaturvediji,
I must sometimes protect the Ministers also.
Under the directions of the hon. Chairman, the
Minister has submitted the report to the
Chairman. But now that report has to come to
the House and be circulated to the Members
because this is a property of the House. Mr.
Minister, if you have anything to say about it,
please say that and then we will go ahead with
the other work.

SHRI ANANT KUMAR: Madam, it can
be circulated to the Members because it is the
property of the House. (Interruptions)

SHRI C. M. IBRAHIM (Karnataka): I am
happy that the Minister has said it. Madam, I
suggest that there should be a discussion on
this. Please fix the time for the discussion and
give us the copies of the report. We will
discuss it elaborately because it is a dispute
between the two Ministers. It is a dispute
between the previous Minister and the present
Minister.
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The previous Minister had appointed it.

SHRI ANANTH KUMAR: Madam, I
thoroughly disagree with the statement of Mr.
Ibrahim.

SHRI C. M. IBRAHIM: I am on my legs.
Allow me to complete. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
complete. I will permit you.

SHRI ANANTH KUMAR: ..it is a
disagreement between the former Prime
Minister and the former Civil Aviation
Minister.

SHRI C. M. IBRAHIM: No, no. That is
not correct. I was the Civil Aviation Minister.
Sometimes, in the interest of Indian Airlines, I
even did not yield to the views of the Prime
Minister also. ...(Interruptions)...

SHRI ANANTH KUMAR: That is the
cnix of the matter

SHRI C. M. IBRAHIM: Yes, that is how I
worked as a Minister. A Minister means a
Minister. There is a joint responsibility.

THE DEPUTY CHAIRMAN: What are
we discussing?

SHRI C. M. IBRAHIM: What I want to
say is this. If you have placed it, then a time
should be fixed for discussion. Let us have a
detailed discussion on all the facts—what the
mode of inquiry that you conducted was, how
this appointment came, who recommended the
names and from whom the names came.
...(Interruptions)...

THE DEPUTY CHAIRMAN: We are not
discussing that. ...(Interruptions)...

3 G0 TH0 TGS : e A W AT B E |
1 U A7 & feTg amen < <17 |

IUAUTIRI : 3779 98 aic QU & |

it 0 70 TGIRY : Ifh STa ToI AT TR
3 3T &, I8 Pel T 6 W B wEfey &
UE ...(HALH)

THE DEPUTY CHAIRMAN: I will
explain it to you.

The Secretary General has just apprised me
with the thing because I was not in the know
of the thing as I was not in the Chair. It was in
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relation to a question and tiie question was
whether there should be a departmental
inquiry or a committee of the House. Then,
the hon. Chairman had directed the Minister
to give him a report. After seeing that report,
he will let the House know about his decision,
what he would do, whether he will be satisfied
with the departmental inquiry or whether he
would like to have a committee of the House
to go into it. So, that matter is closed.

Now we go ahead with the statement. «ft i}
F0TA0 TGI : SR A1 | A SHD! TAA
wU T a7 19 @ FE 2 ® 5 39 fog o
AR fleRT 31TY R ST |

sft om0 A : 3R AU BT BT
e & A1 17 FSHaR ST |
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P | IR MY ST dTed & al QT Gl del
...(TFET)

SHRI ANANTH KUMAR: Madam, the
Government does not hesitate to have a debate
on this issue. We have nothing to hide.
Everything is open and the fact-finding-report
is with the Chairman. Therefore, when it is
with the Chairman, I think, it is the property
of the House. Let an appropriate action be
taken on that.

SHRI JANARDHANA POOJARY
(Karnataka): It is not proper. He doesn't know
anything. He is a Minister of the Government
of India. He cannot do that. He should respect
the Chair. ...(Interruptions).

st &0 g0 TGI : Yo SR, T A
TR BT & AT B, Bl Bl AT I8! &
....(EaET) A1 agd 430 8 13w yagd w3
1Y 39 T T3 | &9 i gL (aaae) ok
e © fob aegfRAfy o1 oY | ST TRTSRAT @)
9 T ... (FIET)

SHRI JANARDHANA POOJARY: That
is what I said. Some norms should be
followed ...(Interruptions)...

THE DEPUTY CHAIRMAN: That matter
is over now. ..(Interruptions)... The
discussion
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is not regarding what the question was. That is
over now. Let us go ahead with the statement
the Minister has made. I also have to go; you
all have to go. If you want to sit here, then we
might as well take up the discussion on
Ministry of Industry; we might take up
discussion on poverty situation also. Why
should we just sit here? ...(Interruptions)...

#t &0 w0 TG : wradh genfave @t
HaTel STR 37T AT | 31 1 I§ R A1 § |
I A dfeetd geRuEeISt & AR @ S
ReATE el e R & 98 1 3f1 2. (Fae)
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9T 39 ®% o« [d ap v TE B
...(FAYH) 3BT Y o 3 TS e
3C...(JTHH)

SHRI BRATIN SENGUPTA  (West
Bengal): Madam, I am not commenting on
this  particular statement; nor am I
commenting on the recommendations of the
Kelkar Committee and Ninth Plan allocations
and the fresh infusion which the Minister
intends to do in the Indian Airlines. There are
certain chronic problems in this industry
which are responsible for mismanagement of
the civil aviation sector of our country. The air
turbine fuel in our country costs three times
more than what it costs in other countries.
Even the Indian Airlines aircraft when they
purchase it from outside, they get it at 25
cents per gallon.

When the purchase is made within India,
they get it at a cost of 65 cents per gallon..
Foreign tax, inland air travel tax has been
continuously going to the mainstream Budget
instead of strengthening the sector. There are
many other problems. Could the Minister
kindly inform the projected profits of Indian
Airlines in the month of November or
December or even earlier to that have been
achieved? For turning around Indian Airlines
and the domestic sector, is the Minister going
for total evaluation of the cronically
mismanaged civil aviation industry in our
country?

st Mewe 9ol : d<d, ) "Eleg &) Ig
P
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SHRI C. M. IBRAHIM: 1 must
compHment Mr. Pramod Mahajan that iie has
come at the right time. ...(Interruptions)...
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"situation arising out of loss of revenue in
Indian Airlines"
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PROF. VIJAY KUMAR MALHOTRA:
Madam, he is discussing the entire Ministry.

SURAR : AU TAN W@ 48 gd B
..(FTIM).... @RICS ST |...(aEH)

PROF. VIJAY KUMAR MALHOTRA:
Ate we discussing the entire Ministry?

AN AEFE el @ B W A BE el g
(T H WeHS & IN A FE I E | 39
TP UH vl A1 §7 TTHe & dre} 8! Bl
I....(TaET)

M0 ST AR T : T Al Fekiftder
B T8I E | ...(@ag). ..

ot Aewe welw : H Al Wl F IR H &
DEVETE | ...(FTUT)

SHRI ANANTH KUMAR: He should not
inpute any motives. ...(Interruptions)...
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F[ ]Transliteralioa in Arabic script.
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SHRI C. M. IBRAHIM: 1 must

compliment Mr. Pramod Mahajan that he has
come at the right time ...(Interruptions)
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"situation arising out of loss of revenue in
Indian Airiines"
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PROF. VIJAY KUMAR MALHOTRA:
Madam, he is discussing the entire Ministry.

1[ ] Transliteration in Arabic script.
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PROF. VIJAY KUMAR MALHOTRA:
iMadam, he is discussing the entire Ministry.

(Srtn (5o pdersama gy2}

EIERICI I [V EHES VS Y 4

e st Bl S Sl by S e 2 b
(ol LS e b £ e

o isde HS 2 9 byl
ot A oSS

{___“L:.QB‘M”.._‘J:&

Lkabihnl g ot phunsana 8
IR ENCU IV Sy 1

SHRI ANANTH KUMAR: He should not
impute any motives ...(Interruptions)
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[RAJYA SABHA]

by Minhter 220

wl 9 b Sl Y5 LS
613 e 0959 ShsS Fet S 2, S
o oy e b Slea s gl 08
60 0sSyal o3by e 595200 ey o8
B U8 Coanl o jilia 53 65 iy
o9 & gz § (WY, by o 09t
oY pien-ay WS S s SAS0s- 5y oné
dadse 6y b g of <
e il ugi.o‘_,; Q.(u&b@}y‘ﬁ g_i’le‘?
Sl et (5 5 s SIS oS
b7 ot S (Sl B8 sy
P R S R T L
Sl S Kllitls S,y 3 52 55320
11996 S 3 o SKAS p0,30,5200
- bl s Kl 13097
Qe e e T, O R HA weied, s
THM ATl BT S ST WORATST B &2l Bl
SN IR S A H, T IRTSS B F FdeT A
PABR PACT A Sl R form o, 99 B o]
B? 98 125 BRI BT AHA BlUcd FTRISH
BT ! & 9T AT I THH Al Pl Sleb bR
P, GO BY B 3R A1 IY 31§ 98 ThL 1

AT U TRATST B o B ITHT PRAI?
Freq, IRIRT 9aTel I8 B .. .(aaasm). ..

S " phsaa gy}

osllgm plal ol e aspe o ik LS LSLs o

& 5 5SS ihn § it A oalilsn oS
ERECRY ST PICe



221  Statement

W Aassr 5 s ShS no axisan &
dolxo § 39,5125 05.5 S oY Sl s
plad L2 e 6 sl S
LS ey L5 LRy Galalas
Y ol LSS 09 2 Lgs o 192
2 s i phan- S S linlsS itk S

{omeSes

THE LEADER OF THE HOUSE (SHRI
SIKANDER BAKHT): Madam, I would like
to know as to what is the nature of this sort of
a statement. Does it call for clarifications?
This sort of a statement does not call for any
clarifications. ...(Interruptions)... 1 do not
know what is happening.

THE DEPUTY CHAIRMAN: I would not
like anybody to seek clarifications if it is left
to me because I have also to go for a dinner to
which T have been invited by my Party
President. ...(Interruptions)... And I am getting
late. ...(Interruptions)... 1 thought Sikander
Bakht Saheb was giving a dinner to the
Members who would be sitting late.
...(Interruptions)... But he never offered.
...(Interruptions)... I would like to tell you that
1 have never come across the Leader of House
and the Minister of Parliamentary Affairs
Minister who ever bothered to offer.
...(Interruptions)... We may -not accept your
offer. ...(Interruptions)...

oft e 9% : 89 o1 3R T B B, IR
J SITSY 3R R T @ISy |

m:“om (CHRATIPI GRpYe- 3
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THE DEPUTY CHAIRMAN: Instead of
making an offer, he is asking me to go home
and eat my own food. ...(Interruptions)...1 will
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do th at without your offer.
...(Interruptions)... The main point here is that
there was a Special Mention which went on
for a pretty long time and divergent views
were expressed at that time. So, I gave a
direction, let the Minister come and clarify.
...(Interruptions)... Unfortunately, the tradition
in this House — though I do not agree to this
tradition and you know my views — is that
when there is even a statement of one line, the
clarifications will be of 200 lines.
...(Interruptions)... 1 would be too happy if
Sikander Bakht Saheb can correct it.
...(Interruptions)... But at the moment I can
only request the hon. Members to be brief and
put only pertinent questions.
...(Interruptions)...

SHRI H. HANUMANTHAPPA
(Karnataka): Madam, as you have rightly
pointed out, there were many divergent views
expressed when we were discussing this
matter through a Special Mention. This
statement should have been based on those
viewis which were expressed on that day. But
there is nothing in this statement which
reflects the views expressed by the various
Members. Madam, you gave a direction to the
Minister on that, "Come with a statement." He
should not come with such a vague statement,
without taking into consideration the views
that were expressed here. Many things were
mentioned during that SF>ecial Mention. Is
this the way of giving a statement? Madam, I
request you to reject this statement and direct
the Minister to come with a detailed
statement. ...(Interruptions)...

THE DEPUTY CHAIRMAN: I cannot ask
him to come with another statement tonight
itself. Today is the last day of this Session.
...(Interruptions)... If the House so feels, I can
ask him to come with another statement in the
next Session. ...(Interruptions)...

sft Argwrg wohw : FHg ol SR A AT @I |
cieR 3 T 299 7 Al %ET 3k I=i W} &l
fp Weiic 3781 T/ T |1 59 ¥ 95 9
HaTe 3T hdl & | § I F L Sff VT §, TR
S |aTel S8 8, S BT 949 A ARG < |
FeH, 31T A H1 MRS 37 2...(aem). ..

st Sl Sl usb, ol
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il SUS ot 59l 0l LS
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{oey 3 i uipn

SHRI. H. HANUMANTHAPPA: If we do
like that, we will be again discussing this
matter. ...(Interruptions)...

THE DEPUTY CHAIRMAN: I do not
know what is happening in the House.
...(Interruptions)...

sft Aewre |elw : d<H, ¥ anft 9o wede
R g 9 # ae oeT 2 Sfeud weRasy

Y ,_Lw-ri"w:r:bw G
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This airline should remain the market leader in
the civil aviation transport sector.

39 & U B9R Had &1 Ol pvS &, 89 &
IR A HA) HEIe Y dEd ® ..

§ oree )l A S
Sosgpe e e el Sl s

I fully appreciate.

FART R Ig & P M9 3 T T b
5 317 49 TRE T IR 51 WAT BT TEAE
B 1, TIFAISIE B | AT 1Y 59 e Bl
TRINE & % .. .(Tae™)... 37T 93 A 31
VAT BIS HEH 7 1 ST | ... (FFLM)...
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TAR f&am 73 o1 6 TreT weRers, Ry
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UHIE AR o, Sl I8 9 o 3R ST
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399 A eI TSRS @) B¥ TR &7
3BT HATHI S SIYI, R Y Tl
TR 3R RAQR werens=t & fo g9
< ¥ SRR Jaey i <1 | H I8 =R §
o #=f wRigY 3 Wdy § FeARBN TAR=A §
I ...E9HF). ..

THE DEPUTY CHAIRMAN: Mr. Salim,
please sit down. Mr. Gurudas Das Gupta
....(Interruptions)....

Mo fIoa $AR Ao : TEl Sic TR
Tl X&, 3R PIs USRS dT8 I8 SfedT WY
B Al T 9l | I8 SR A & | ...(FFEH). ..
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?73'_ 27 SfETT RS &I Urgdersye |
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F[ ] Transliteration in Arabic script.
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*Expunged as otdeied by the Chair.
1[ ] Transliteratioa in Arabic script
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POF. VIfAY KUMAR MALHOTRA:
Madam, what is he talking about?
....(Interruptions I8 e TR ATg 3R

WERT WRARN & dd B 82
...(FGY).... IE T Hold 872 T 91 b8
B E?...(FIUM)...

SHRI M. VENKAIAH NAIDU:
Madam, this should be expunged
....fjnterruptions)....

THE DEPUTY CHAIRMAN: I wiU
look at the record and expunge it
....(Interruptions).... 1 will look at the
record and expunge. Do not worry. I will
take care of it ....(Interruptions).... 1 will
look at the record and expunge if there is
anything ~ wrong ...(Interruptions).... 5T

RTHATEr S | witoT, g e 9 q1fery |
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sft g R wEfmr (SR W)
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it s Rig wrgafern : 98 el 81 TS |
M Ryerea= a1 : 71 ST R AT |

o S g a2}

it geraw g IrgaTfer : 98 el 81 S |
U Tord o foran, SR W e s
l...(TGEM)...

SUTHTIT : 37T, 319 31T STed | GH HISTT

#Y geta=a R Teqaferan : fa g9t
I B, ST BHGQ! U WRas ¥ W
BN I...(TITH)....
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SHRI JOHN F. FERNANDES (Goa): I will
stick to the statement. The hon. Minister
mentioned about the Kelkar Committee report.
The genesis of the Kelkar Committee Report
was that in 1990 the National Front
Government headed by Shri V. P. Singh
grounded 14 airbus—320 after a tragedy. As a
result the Indian Airlines suffered a loss of Rs.
200 crores. It was the National Front
Government in 1990. And the Kelkar
Committee gave its peport during the time of
United Front. Both the times. Salims's party
was a partner in the Government Now be is
pointing a finger at my party. The Kelkar
Committee mentioned that the Government has
to pay for losses of Rs. 200 crores and the
report is with the Government. The Ministry of
Civil Aviation has rightly sent it to the
Ministry of Hnance. And he has conceded here
that it is still under consideration for almost
one year. Is it a fact that an official in the
Finance Ministry raised a query and put it in
the file that he is anticipating that the Indian
Airlenes Bill will end in a tragedy, in a disaster
by the turn of the century and the Indian
Airlines should be turned down? I think he has
a vision
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of the arrival of another airline. Is it a fact that
this report is on the file? If so, when are you
going to give this Rs. 200 crores to the Indian
Airlines? Because it is a vicarious liability on
the Government. This is the main cause that
this national carrier is going in doldrums
because of the decision of two weak
Governments, the United Front and the
National Front.

Secondly, Madam, the Government has
mentioned in the Statement that equity of Rs.
125 crorcs is given by the Government. Okay,
what will they do without having the seed
money of Rs. 200 crores. The scheme of the
Indian Airlines is to go into the market and
mop up revenue to augment the fleet. If you
are not giving them this one time grant of Rs.
200 crores, the equity of Rs. 125 is
meaningless. I want to know from the hon.
Minister how much time you will take to
implement this first Kelkar Committee report
There is a second Kelkar Committee Report on
Air India. Agsin, I think a similar report will
come and augment that airline also.

Lastly, (time-bell rings) I am coming to the
main point. The Civil Aviation policy of the
Government of India ..(Interruption)

THE DEPUTY CHAIRMAN: Now he has
learnt.

SHRI JOHN F. FERNANDES: This
Government also said that they stand by it. It
was wnounced last year on 16th June, 1997.
And this Government said, 'We stand by it.
Well and good; I got a reply to the question.
There are reports in the Press that the Foreign
Trade Promotion Board is going to decide this
application of Tata airline. I would not call it
Singapore as the word Singapore has been
eliminated from that report because the
Government has declared this policy. And
they say. there is going to be 40 per cent
foreign equity. Have the Government seen
whether this 40 per cent equity is not coming
from Singapore Airlines through the
backdoor, through a subsidiary company? I
would like to know whether the Foreign Trade
Promotion Board will see to it that the Civil
Aviation policy will be implemented, that it
will not violate that. I would like to know
whether they will see. ...(Interruption).
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Mo fasr FuR weEET : ded, ¥ 9N A
P I T ot |

THE DEPUTY CHAIRMAN: He’ays that
he is the Chairman of the Committee and this
has already been discussed. Have you submitted
the report?

M0 fasTa AR weErE: e Fwe g S
T T, 99 981 f$THa gu Bl

SHRI JOHN F. FERNANDES: I am a
Member of this House. I do not have that
report. I am asking the Minister whether they
will adhere to the Civil Aviation policy
declared by the Government last year. If that is
so, let the Minister reply. Thank you, Madam.
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[The Deputy Cheumum in the Chair.]

THE DEPUTY CHAIRMAN: Dr. Alladi
Rajkumar. Now please be brief.

DR. ALLADI P. RAJKUMAR (Andhra
Pradesh): Thank you. Madam.

PROF. VIJAY KUMAR MALHOTRA:
How many more speakers are there, Madam?

THE DEPUTY CHAIRMAN: Five more.
No; One is not there. Four more are there, Mr.
Keswani, Mr. Ibrahim, Mr. Amar Sin” and Mr.
Sanjay Nirupam.

DR.ALLADIP.RAJKUMAR: Madam, this
question was raised aiwut two years back. It
has come in newspapers that the Indian
Airlines  Employees'  Association — was
protected against any foreign airlines in our
domestic sector. I was in this House. I have
raised this question along with my colleagues.
My friends who are now sitting on this side,
were sitting on the right side. They also had
raised their legs about the Ttta-Singapore
Aidines coming into our country.

SHRI TRILOKI NATH CHATURVEDI:
We have always been on your right side.

EM. ALLADI P RAJKUMAR: Now you
are on my left side........ (Interruptions)......

It will always be switching from this side
to that side. Don't forget it. It is all a question
of time. I feel very sony that these people who
had raised their legs and fought tooth and nail
that no foreign airlines like to or Singapore
should be allowed, are doing this.

It is a question oS life and death of 23,000
people in the Indian Airiines. Evoi the pilots
liave protested against this.

We were in the United Front GovemmenL
The former Civil Aviation Minister was theie
at that time. We fought tooth and nail not to
allow any foreign airlines into this country.
Ibday the load is 65 per cent When you travel
from
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Hyderabad to Ddhi, you will find that half the
seats are vacant. Like that, they ae vacuit in
many sectors.

Madam, my only request, through you, it
that the Minister should give an assurance that
a proper study will be made. The Ccmsultaliye
Committee is there. Let the Consultad'e
Committee go into its meriti and demetto and
come to a conclusion. Till then no airline
should be permitted to come and operate in
this country.

THE DEPUTY CHAIRMAN: I do not
And any mention of the Singapore-Ttria
Airlite in the statement

DR. ALLADI R RAJKUMAR: It is oriy a
backdoor method. According to D.G.C.A.
guidelines, there is no question of technical

assistance. Who are the Directors has not been
mentioned. This is all nmipulated for some
vested interests. ftRRT %! A tJT ajR ~ £+ 1

T UaT T AT AT o P |
00 foreTa PAR T = Bl o b ?

S10 JreATeT 910 ISR : I8 ¥ AIGH 81,
T TR | TS BHEI 18R 31 SIrel | 31T T2l A
Pel AedTs 9TEX 31 ST | SO aTell 99 Sl
TEAE

We are interested only in the Indian Airlines
and the national carries. 35T Uh |l Heb

BAR T H ATH W NPHUTS B DI DI
PR RE & | U1 PR M9 GR i1 @1 fafde
Ve RATE B BT HIBI S I8 T | Tg ZHLM
3N 7T U Tl e XS |

SHRI SURESH A. KESWANI
(Maharashtra): Madam, I wish to speak on
behalf of 2S,000 employees of the Indian
Airiines and 18,000 employees of Air India.
The livelihood of all of them is in serious
danger at the hands of a Government which
might take these measures. This Government
has not properly understood its implications.
Let us examine that. I am not here to make
any observations on one particular party
Government or another Government, but the
question is how are we conducting ourselves
while dealing with matters connected with
Civil Aviation. How many obstacles were put
in the wmking of the Inctian Airiines and Air
India during Uie last 8 or 10 years? They have
been successively prevented from their
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operations to the best of their ability. In the
first place for some odd reason a decision was
taken to grouad all the AIR Bus 320 aircrafls
for a period of one year thereby causing a
colossal loss of Rs. .200 crores of those years,
which is equivalent in value to Rs. 2,000 crores
today. Thereafter, the Government kept on
changing the management and kept on
tinkering with the working of both the Airlines.
Thereafter what happened?

THE DEPUTY CHAIRMAN: We are not
having a short duration discussion. Please ask
questions only.

SHRI SURESH A- KESWANI: What I
want to point out is that we are in a situation
where a number of private airlines have been
permitted to fly here without studying the total
potential of the market. A large number of
aircrafts were consequently imported or bought
on lease in a variety of ways; a large amount of
foreign exchange outflow was jeported to
enormous amount of imported fuel was also
burnt and we now find that 90 per cent of those
Airlines after making a loss have closed down.
In the process both the Indian Airlines and Air
India have al” incurred a huge loss. Now, we
have finally reached a situation where Tata
Singapore proposal is being brought in through
a backdoor. Statements by many connected
persons have been made that this is not the
case. Suddenly we find in the newspapers that
the Civil Aviation authorities have latdy
permitted the wet-leased-aircrafts to be
brought in from outside through variotis local
airline. In other words, already a passage has
beoi provided to kave some kind of a
partnership with a foreign airlipe who can wet-
lease the aircraft to the local operator and share
pnrfits with him. What are we trying to do?
The airlines business is so structured that it is
very, very difftcult to earn profits. Basically it
is a business structured to make losses. In
order to make profits, you require our two
airlines to catas together. The wbtde world is
talking idwut grand anismces. On the one
hand, you find the American Airlines talking
of an alliaoce with the British Airways and on
the other you have Indian Airiines and Air
India failing to effect meget Today thenvorld
traveller wants a seamless travel. He wants
seamless travel facilities. What are we doing?
We are trying to make things so
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difficult. We are trying to make sure that
Incfian Airlines and Air India fail in their
operations. I would urge upon the Civil
Aviation Minister to somehow prevent this
from happening. Otherwise, the blood of
43,000 employees will spill on his head.

IgquTafT : 57 HoTHO SR | SR S,
g |8 aiferen | g fefae gfiges @
HTferdt 7 IS |

3t How0 sEE (FUricd) : HBIEAT, d
SYTET STE Al =Tedl § | 31 Jeid Tl 3Toie
S 3R IEPAR S A g wiEAel @)
..(TFEM)....

PROF. VIJAY KUMAR MALHOTRA; We
have not given licence to any private airiine to

operate.ﬁ@ﬁmﬁ,sf_ﬁﬁﬁﬁm@'@? 137
I IgH! 9 PR a1 | Rary 9 a9
AGHT §E PR GT ... (TTHF). ..

SHRI MD. SALIM: We accept your
challenge. Let the Minister say about it.

2} eirad 9 : 319 Sife 7 % |9 98 @R
<. (TaHM)...

SHRI M. VENKAIAH NAIDU: Whatever
licence you have given, you warn to cancel it
You have done it...(Intermptions)...

W0 fasa AR Aee= ¢ g & el
b U ...(FAYH)... T I& | 31Tq J8T I8+
MY | ...(FAYH)....

SHRLM. VENKAIAH NAIDU:
Everybody knows how the Sahara came, how
the Modiluft came. They have not come to the
BJP Govemmem. Who has brought all of
them?

sft Agwig WA : UG St T BIg et
q1d dldl Y@ 87 317 3ATeoide o B ¥, Tl
e &1 3Meoiae AR T2 § 3R FEd € fF o
IR, S TIRAS & ddb o YAIG TaTord
St ST HHET & TIRAT I @ erer-Rien &
IR H alieslae o 38 9 | @1 R®IT 9ic QORI &
31T x = A? YA FHINTT | 98 B8 R B
. (ST, ..

THE DEPUTY CHAIRMAN: Don't get
agitated. It is already too late. Everybody is



237 Statement

ERICE I FECICIY

hungry and tired.
l...(T9YT )...

SHRI PRAMOD MAHAJAN: Madam, he
has taken my name twice. So, I think I will
explain in two minutes what my position was.

SHRI C. M. IBRAHIM: Madam, I hope
my time will be there.

SHRI M. VENKAIAH NAIDU: Your time
is over. You have become an ex-Minister.

SHRI PRAMOD MAHAJAN: Madam,
when I was the Chairman of the Standing
Committee on Tourism and Transport, the
Committee discussed it. We came to the
conclusion that we would welcome
competition in the domestic airlines sector. As
far as international airlines are concerned,
there has always been a competition. You
caiuiot stop it. In the domestic sector, Indian
Airlines was a monopoly. Our Committee
unanimously recommended that private
airlines must be allowed to operate. Before
that, private airlines were clandestinely
coming imder the name of air-taxi operators.
Our Committee recommended to make them
scheduled airlines companies and make it
legally possible to run the aiilines companies.
At the same time, our Committee
recommended that there should not be any
foreign investment. I would like to repeat it,
there should not be any foreign investment in
the domestic sector.

SHRI JOHN F. FERNANDES: Foreign
airlines.

SHRI PRAMOD MAHAJAN: No. You cm
go and read the report. I am very sure about it
We did mention the word "airlines" We said
that foreign mvestment should not be allowed
and there should be competition amongst
Indian players with Indian money. The
previous Government itself when Mr. Azad
was the Minister of Civil Aviation, he himself
allowed Jet Airways to have an equity
participation of 20 percent from Kuwait and
20 per cent from Gulf. Our Conunittee was
opposed to the equity participation of 20 per
cent by Kuwait and 20 per cent by Gulf in Jet
Airways, because we were basically against
foreign investment as a Committee. The earlier
Government, in which Mr. Azad was a
Minister, allowed foreign airlines equity
participation in domestic air
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sector. When the second Government came,
where Mr. Ibrahim was a Minister, they came
out with a policy which, to me, personally— by
then I was not a Member of the Rajya Sabha
and naturally I was not the Chairman of this
Committee—was the funniest policy. They said
that they would allow foreign investment but
not a foreign airlines. My principle, right from
day one, was that we would not allow foreign
investment. Saying that foreign investment
would be allowed but foreign airlines would be
disallowed was the funniest proposition. If
foreign investment is allowed, only a foreign
airlines will be interested to invest.

T U Tl 1 STST P AT BRI 8] |

There is an ii”rent contradiction in saying
that we will allow foreign investment but not
foreign airlines investment. To me, it was a
wrong policy. You should have said either
'allow foreign investment' or 'do not allow
foreign investment'. But if you say 'allow
foreign investment' but 'do not allow airlines
to invest, it is funhy because these are the
people who are in the business. If at all, only
an airlines will be interested to invest in
aariines in some other country. You cannot
ask General Motors to invest in Tata Airlines,
it will be either Singapore Airlines or Modi-
Lufl because they know the business of
airlines. Only they will come into the airUttes
business. Anyhow, that was the policy. Right
from day one, we were saying, as a
Committee, that we were against foreign
investment. Our recommendations were
partially accepted. There is no system of
accepting the recommendations. I can say they
were implemented partially. The Jet Airways
were asked to disinvest.

I come to the last question. There is a
proposal of the TA Airways. I am calling it
Tata Airways' because they themselves do not
call it 'Tata-Singapore Airlines'. What was
'foreign investment', what was 'direct', what
was 'indirect, was not decided by the
Government of Mr. CM. Ibrahim. This
Government came out with clearcut guidelines
saying. ..(Interruptions).

SHRI C. M. IBRAHIM: We had sent the
file to the Law Ministry. The Law Ministry
had given the proposal. If I have to say all that
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happened, it would be a very lengthy
discussion and so I do not want to disclose
now who told what and how it had come. I do
not want to open the cupboatd.

THEDEPUTY CHAIRMAN: He knew the
thing. He was the Chairman of the Committee
for a long time. Mr. Salim mentioned his
name. It is better if Mr. Mahajan, now that he
has come back to our House, tells us what was
happening in the Comminee. When Parliament
appoints these Committees, it is for the basic
reason that we should go deeply into the
working of every Ministry which we cannot
do otherwise in the House. That is why these
Committees sit and do threadbare discussions I
am happy that he is telling us all these things.

SHRI PRAMOD MAHAJAN: I will stand
corrected to some extent. I accept what Mr.
Ibrahim is saying. He might have started the
process of formulating the guidelines which he
could not complete because they withdrew the
support and the Government was not there, the
Lok Sabha elections were there and we won.
He could not complete the process. But now,
the Govonment has formulated them. I firould
have been happy if the Government accepted
our proposition. Even this Government could
have accepted my proposition—I mean the
Committee's  proposition—which disallows
total foreign investment in the airlines sector.
But this Govonment idso contimied the policy
of Mr. CM. Ibrahim of not allowing only
foreign airlines but allowing aiybody to make
foreign investment. If you allow 40 per cent
equity, oidy the perstms who are directly or
indirectly interested in the aviation sector will
make Uie investmmt. If General Motors wants
to come forward, they will only come to Ford,
they will only come in the sphere of car
industry. They wont come to the Qvil Aviation
industry. The Singapore Airlines will not
invest in the automobile industry. That was a
natural process. But fiiis Govonment continued
with the policy of the previous Government
and .formulated ceitain guidelines. Now, I
expect that if any pn*iMal comes to them, they
will thoroughly examine that proposal and find
out whether that propoud amounts to viotaliaa
of the guidelines which do not allow direct or
indirect iavestment of fonipi aidiaei or not I
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wished that it should have been foreign
investment. As on today, the guidelines is
"foreign airlines" and if such a proposal
violates the guidelines, it should not give
permission, if it does not violate the
guidelines, then it is obligatory on the part of
the Government of India to give permission.
(Interruptions) Yes, it is obligatory on the part
of the Government of India to give permission
if a proposal does not violate the “Jidelines.
There is a process. Madam, we are playing in
a market economy. In the market economy, I
don't mind if this Government frames any
rules. As I said earlier, if you allow me to
become an umpire, I will not allow foreign
investment of a single pie—"forget about
foreign airiines. I will not allow any foreign
investment. But I am not the umpire. Now, the
Govonment in its wisdom, has takoi a decision
not to allow this thing. My only request in
such circumstances would be let us fomiulate
the

rules and whatever rules are there, let us obey
them. But we should not go on shifting our
stand with respect to these rules as per our
convenience and every time when a person
comes near the goal post, you say that our
rules have been changed and he cannot be
allowed to make a goal by this side. So, the
person will never be able to make a goal
because by the time he comes near the goal,
you say that the Government does not allow
this because the rule has been changed, now
he has to make left foot forward. I think, the
Government in its wisdom, should formulate a
clear-cut policy, put it on a black-board in the
Rajiv Gandhi Bhavan and then anybody who
wants to make investment, can read it and “ply
for the same. If his application is uxonfing to
the guidelines, give him permission. If his
application is not according to the guidelines,
reject it. It should be a ciystd clear, transparem
policy. Since the hon. member has mentioned
my name twi&, I thought that I should clarify
my position. Thank you, madam.

THE DEPUTY CHAIRMAN: Mr. CM.
Ibrahim, now that the hem. Member has fully
clarified the position, still you have something
to say?

SHRI C M. IBRAHIM: Yes. Madam. I
would like to know whether the Government
is interested to keep the nationat carrier.
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Madam, during the fast four months, I had
never spoken in this House. I want that this
Oovenunent should earn a good name. I want
that this Government should continue with a
good service. What is the true position of the
Ministry of Civil Aviation today? I was the
Minister of Civil Aviation for 22 months.. I
know what sort of pressure is there on you and
what pressure was there on me when I was the
Minister. I had tolerated that pressure in the
intoest of the national carrier. There are good
and honest ofTicers in the Ministry right firom
top to bottom and you have brought a good
Secretary. I must compliment you for this.
After sustained efforts of eight years, the entire
Indian Airlines Board—the Chairman, the
Managers—broug]it Indian Airlines out of the
red and made a profit of Rs. 45 crores or Rs.
SO crores. 1 would beg of this Government
with folded hands that you should tdce these
things into account. Sikander Bakht Ji, you are
the Leader of the House. It was unanimously
decided in this House that we would not allow
any foreign airlines, directly of indirectly. If
you want to reopen it again, you have to take
the pomission of the House because this House
is supreme. Now, the ball is not in the court of
the Fire. The House has to give permission
whether we can reopen this policy or not. You
see, foreigners are conspiring to destroy our
airlines and a day will come when our own
industrialists will be General Managers in their
own foctories and the multinationals will be
the owners. My dear friend, Mr. Ananth
Kumar Ji, you come from that place from
where I come. Shri Atal Bihari Vajpayee is the
Prime Minister. If you allow them today, you
will repent after one year. If you don't have the
national carrier daring emergency, our country
will suffer. Don't make it a political issue or a
prestige issue. It is a national issue. I request
you with folded hands: do&'t kill the natimal
carrier. That was what I wanted to say. As I
was a Minister, it is not proper for me to tell
him what the pressure was and who said what
As a sincere friend, I have never opened my
mouth. It b hidden in my heart A time may
come... (Inumiptions)...

THE DEPUTY CHAIRMAN: Mr. Ibrahim,
please conclude.
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SHRI CM. IBRAHIM: The circumstances
may change. But I will tell you that in the
interest of the nation you should not allow this
national carrier to the. That is my sincere
request.

THE DEPUTY CHAIRMAN: Now there
are two more names.

A AT ST, AT ST TR AT 5 |
T AT |

N T[T Tl MTOTE : FSR BT 1 BN ?

ST : SR H 519 IS & ST g ar
3 TEY S |

ft vHie FETo : AsH, PR A ST 8 &
gId! AT RepTe # T81 1 =12y |

THE DEPUTY CHAIRMAN: Mr. Amar
Singh. Let it be very brief because now we

have to have his reply and I have to adjourn
the House.

it 3P g ¢ few, 9gd 9gd g=EE | R
Hed & G @ avg § A @ g safoe #
SATET GHY T ST | AT, A1 A T4
Mo Sfl, SSTEM ARd iR W SITeT AN
PIfdeT SR TS UG HeTod & ahal & 91
T3 &1 $B el Bl I8! 8T | THG TS
WTES 7 31U I<hed H HEl foh =i 59 AT &
Iregel ) BRI I o URTd wRTfad fpar o
3R 9 B FEART off fb BRT gTdHe T & |
SEM I8 Wl BT 6 ISR F AR 7 T &
HRU 915 H OF STd! IRBR Mg A STd!
PR 1 AT SIEM |18 arell qifersdl BT AR
) e | H 59 faare # 78) S anedr fF e
T g | ofbd H yHEIE "M WEd @l
TSI & WI2T 37T T TAIRIYES Hall g 3R #
THIE Ao T899 R HHM — d TN
PIfSeT SR B P ATI-H1 TR ST q1et
P g Far 1 2 | 9 7T § 75 $8 dwgor ©
| 59 9 9 € 5 g v &) R & O 9 st
IR R g T waT R S/ FET 6
e et e € o, g9 7 ot weHd §
| Y FETRR, SS9 W IHdelt B &y 991
3R 39 FramTaeh &1 g & | 99 &9 99
T 3BT TEAT BT | FeRor & & 91
AT AR BT &1 AT A12Y off | U ol =1 e
9 fop Hera™ o
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ISTIRT 81 | 9] FE=Iel &I+ =1y %
PH A B9 39 39 U AT & WA T Ay
T ISt F o] FHeTaTdl et SR SN 9
AP PRI IS O BT GH 3MTH! I ©
[

s} AowHo g ¢ S 9EY Ao d. T 0
gahT aaede fhar o |

oft 3FR e : # 99 wFy @) T8 o @l a1
PR BT E | 37T A AT & | SAFIY 7l g8l 1T
[

TR, M Wl UR g1 SR Sfell & | 1
A, o<y a1 9ed g9 @aft 8 | §
ITPHT 954 MY HT § | ATORI-GId! A U
B BT S | 31 ISP IR 3 A1aT fewoft 781
B B | AR-gd! b 9| Wanft @
AT amuedt sra Rigia & 99 Rigid @
AR -TTeT QIR ofrsd A RRIfed T & |

9P TS 1 BT §, IIAIE Q1 T8l
g & 19 Wiy A | Sl S99 & Ry | o9
A AT IOTE A1 G 39 91 Pl Il BIED
TR G [ WIS YIS HETM o WRRT Siel
97t &1 3R | FaT fam o 5 Trer-RemR TR
TS B 1 AT =R | H e 1 W IR §
3 T8t IR § 91.%. TIR A1 WERT UAR & forg 781
ST 83N § | 3R 9 TR B 3RIY 7 Y 3R
Feq # =9 o1 WR a1 7 ARE — 391 3FR
M9 H I BIS ST IR ATSH BT 91d Bl § Al
98 T[T P Toic 8! &, 98 SUD] 7 81 [Pl &
3R 3R PIE T a1 P&l & I g8 S0h0 AR
HERT &I Yoic 8! & | 7 I8 91 gafory &g a7
£ 9 3T TIRaEE & 9 § SIeNaeR @I E |
T G81 & 25 TR THY B! U] HT TEAN ¢ |
3T AT & &% S SUhHI BT dg HRY i
e § 9¢ W8 § | Hed TaHe & 59 $HIoH &
qravls {6 qR e Bl S B e S, g6
feHIo & qrave $feaM vaR oy o IR W
| T AU BT H T A AT MY SFeTT WR AEd
B g HYA? IR 1Y TH B <1 R S e
#F IR B B @R B ST a8t @
AMGM? FERT 3R SR H HH ATRE HIM?
ST TIR ST HNAT? T8 & AT | ST 39
P U HH GSWI P ATG1S B FHS | M9 S
3id ¥ e b aelied B, 39
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3R T g9l fEe Yolel & | 931 I8 e o7
B B AR Hel erel-REmgR &l of o
BT Al 81 87 H HA O A SR BRa g, 3
|G AN A AT SR SER F A1 BT g
5 ®H F B T BT o MR T B, gD
g€ FE AU Pad ¥ fUd RO A
Thoansodiodio # SR W # N FRTHR
TTeT-RATYR &l 89N AR TR A9ar R0+ TR
A & EOIRI AOIGRI Pl &I AR HT B 7
BRI | g |

3} G frea (FBRT) : HsH, 914 Y g5
oft ST TIREATEH &b VI AT 9, ST R b
B TTeT-RETYR TIResd W | 3nfl o R oi 3
HET b TG <M A o R & TR gIei ab
T Wit o1 G5 ge W HeHd © 19
HeHd g | fdd AR 79 4 PU gald & <l
AR TIResT @1 o R, H§ 98 |aTd Aud
[T T 18T g, | S OIS QAR 1992-93 H
AT o7 I AT P UTH AT 8N TG 4§ o
PR 1997 TH S TIRAST H 40 TRHT HRA
sfaadt off | 59 BT Sfaac] 31 of B WRARH
IR I & SHRTH Jaer W R U 0T &
SR AT BT & | I SR gART GRal,
Ul 3R SRITSAT B FT JHAM Ugar 9
SIC YYRAS 1?7 g HRT gl Haldl & | GO Gel
IE & % SIc TIRaS & o & Ui ard & 918 Y
T ST WRAH 7R TA1? ST QReASH
BT MRR R JHAH TEAT? HeH, IRT QAT
A1 8 6 Trer-RR waRersd | & W
3 W el fJa T8 A1 =@y afed
TR WdeX Bl SIGT W SIeT hafefeg
AT STET A | I8 ST WRARH B Sl
T &, S g B, SHP! TEd gU 4 Aegd
B g o S 8 He g1 8, 39 B sHat
e a1 39 g § b $feaT gaRarsy
P 25 BOIR HHATNAT BT AR F MM e =
| ST9 80 & ST ¥ §obl H FRICIISIRE Bl 3MEd
B R fOR1Y 3R @1 | R AR @A B W,
T T RISAIR 81 T I? ST RIS F AR
WERT TIRAS 1992-93 & /g § fhaw Uigde
TIREATSH MY, FIT S AR WIgIC TIRASH &
I fETT TIRATEE & AR FHART IRISHR
Bl T 9? I IR 1 I I SN § I8 ISP bl
T ®gl T 8 b SfeuT TIRaEd B HEwiR
T dTel O © | $FSTT VAR Dl gedl
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AT AR, SATET A AT dThd o1 A1,
SIS ¥ ATET &l o1 ATy &R S9! glg #
AN Frpem d® 9991 1Ry I8 IRT GERT
799 8 S FeRIfhde & IR IR 8 | SHHT a1
= SN @) T AR | (@FET)

STFUMRY : TR STaTg W o WINoT | <1
TS

it s frea : RemqR vaRenss &1 wed
S R AT # o, 97 #9 @ € | § oigt d@
FHEI § SR80 YIRS & U UIE § 3aid
TIRAATSY | SR TIRATSH & STaTol § § IhY
AT &1 E | § ARTYR ST §, YR STl g,
Joulo H AT IEAT § VIR | IR QR B
I g2 BT © ST W = | gl $
o Nt TIRATS F WRBIRE B gld el
R | ST AT WRI9 ¥ (AAYH) AR
TR W & § R STl g YR | H ARTR
T §, IFR T, TRA T § | AR
WRATSH B BT 9gd TR 8, AR TARGBIIC
@RI &, 919 TH-AH BT € ar WS f{ah g,
99 ARG Bt ¥ a1 i Rt ¥ 1 S @™ @t
SASTH 8, 991 78] o & fede 9 Pls B & |
TFI QRSN BT fh_TIT U@ BIT & <ifeh A2t
YT & A, ..(IFEIT)

IUNHTF : FIT FATA B2
it AEwTg Aol : <! 97 HE 8 & offhd
YRAR HTHTR |7 S 319 |7 &1 e far ©
I=IN WETHEAT St B e U feur § f e
TR Bl R &) 1 1R .. .(Tae™)
Kl g2 952 b JK0 Kyl S
S g e plasyg & sl Sigd
Uos et en oS (880 BB S Ly
{___“‘;,.B‘M”___d;%
#Y o o : H FEar § 6 Rt &
=1y | 1 Rt HaTel ¥ [eball g | HeH, WY
feqmr % <1 9 Harer So R g, # snue we
R T § W Al dieln 6§ suw weHd g 1 H
TN QIRATSH
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P IR ¥ A R BT M BT HIAT
ITEd § | TIREPIHE 984 gaay slald ¥ § 3iR
S oI 2 3 e QIR & 9R QOREhIHe
TqpTel ool B ATy, Rl H A1 | ol
43 WERy $ Bis T Ao § 6 e
TIRATEH & folg B T4 QRIS WIS ST
B TARY 2 S 125 PRI TW FT qoic A
TIRATSH & M W & S aten 27 g9
ST FRI e I8 8 | (AET)

JuRHTaf : FT S HUAT M. .. (FALH). ...

SHRI JOHN F. FERNANDES: Madam. 1
forgot to mention one thing.

THE DEPUTY CHAIRMAN: You have
mentioned enough.

SHRI JOHN F. FERNANDES: If you
allow  ...(Interruptions)...foreign  Airlines
including NAFTA in North America, in the
domestic sector, the Civil Aviation is out. It is
for the information of Mr. Nirupam.

£t AoTA0 TRt : W wHe AT b B
T8 M3 BT FaTdl IS ifeh=T 39 Y §T8%
SIBE | ...(AFEF)

SUMUTR : 31l BIs &Y Ao Ryarg w301
ST | 31T oft Herg | 9ifery |

SHRI ANANTH KUMAR: Madam, am 1
permitted to circulate my written replies to all
the Members who have sought clarifications?
(Interruptions)

THE DEPUTY CHAIRMAN: At least, say
something here and then if you can't cover all
of them you can say that you will send the
written replies.

SHRI SURESH A. KESHWANI
(Maharashtra): No foreign airline in the
domestic sector, please.

THE DEPUTY CHAIRMAN: Please. Let
the Minister reply.

SHRI ANANTH KUMAR: Madam, at the
outset. I want to thank for the indulgence of
the hon. Members. Nearly thirteen Members
have spoken on civil aviaticm at this late hour,
even denying themselves, and you also,
Madam, the pleasure of dinner.

The agenda of the Vajpayee-led
Government is that the Indian skies are for the
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Indians to manage. Therefore, at the outset, I
want to allay the fears that are being
harboured by the hon. Members that we are
allowing some foreign airlines. The guidelines
that we brought on 11th June are very clear.
The guideline in this regard is:

"Foreign airlines are, however, not
permitted to pick up equity directly or
indirectly".

Then there are guidelines for interpretation
of indirect investment by foreign airlines,
which are in confirmity with the provisions of
the Aircraft Rules of 1937 and the existing
domestic air-transport policy, that is, from
Ghulam Nabiji's period to Ibrahimji's period.
Therefore, there is no change in that policy.
(Interruptions)

SHRI SURESH A. KESWANI: Wet-
leasing is your policy.

SHRI ANANTH KUMAR: Please bear
with me. I was listening to all of you very,
very indulgently.

Secondly, the Indian Airlines has been
making profit since the last year. It has made a
profit of Rs. 50 crores. The projected profit for
the next year is more than eighty crwes of
rupees, eighty-three crores, which is a very
good thing. Despite competition froin the will
be going into the crux of the agreement. We
have to comply with those guidelines.

SHRI C. M. IBRAHIM: Please say
something on capacity also.
...(In$erruptions)~.

SHRI ANANTH KUMAR: I am coming to
that ...(Interruptions)...

THE DEPUTY CHAIRMAN: No
intenuptions, please.

SHRI ANANTH KUMAR: Lastly, there
are 70,000 employees throughout the country
in the civil aviation sector-in Indian Airlines,
Air India, DGCA and various other
organisations concerning civil aviation. The
Government is completely concerned. It is
engrossed with their issues also. I assure the
House that we want to carry forward, promote
and encourage the national carrier as any other
country ic doing elsewhere. Thank you.
Madam.

SHRI MD. SALIM: What about the
capacity? ...(Interruptions)...
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THE DEPUTY CHAIRMAN: No
questions. That matter is over. The House
doesn't want to have the listed Business. We
won't have the listed Business.
...(Interruptions)... No more questioiis on
alliance or airlines.

Mo o AR : W, I8 TR 9l [
TS & T 1 ¥ o AT T...(aur) deH,
TIPSOl &1 o TR 9Ra e I B < |
. (TAAT)....

SUHUTIRY : TR 9IRS ....(Taem)

it TS ITe g (STR U En) : 3l iy
ST A g T8 |

M0 o AR aed : S a) QU 8§
I....(gET)

VALEDICTORY REMARKS

THE DEPUTY CHAIRMAN: You want
the Prasar Bharat! Bill to be passed?
...(Interruptions)... This is the last day of our
House. Let me at least thank everybody. I
know it is too late. Mr. Pranab Mukheijee is
just walking in. I have to say that the House
was started on 27th May. We had 35 sittings
and after I look at the watch, when this paper
was printed, then many hours have passed. So,
it

Scheduled private airiines, it is nuddng profit.
Therefore, there is nothing to worry about the
competitive edge of the Indian Airlines and
Ais includes Alliance Air also.

SHRI AMAR SINGH: You speak about
IVita-SIA also.

SHRI ANANTH KUMAR: I am not m”"ng
any statement on that.

There have been suggestions about the
Kelkar Committee's report. This is the first
Government that has, in a way, accepted
Kelkar Committee's report by allocating Rs.
125 crores for the equity base of the Indian
Airiiim. We require another two hundred
crores for compensation and hundred and fifty
crores for the subordinate-loan, for which we
are having structured meetings with the
Hnance Ministry. There have been suggestions
regarding dismantling of APM on ATF,
Administered Price Mechanism on Aviation
IMnne Fuel,



